207 Harijan families
in Tamil Nadu (CA)
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MR. SPEAKER : Now, the House
is adjourned till 14.10.

The Lok Sabha adjourned for Lunch, till
ten minutes past Fourteen of the Clock,

The Lok Sabha re—-assembled after Luenh
al thirteen minutes past fourieen of the Clack.

[MR, DEPUTY-SPEAKER in the Chair}
ELECTION TO COMMITTEE

CENTRAL ADVBORY BOARD OF
ARCHAEOLOCY

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
$.B. CHAVAN ): I beg to move :

That in persuance of paragarph I of the
Government of India, Archaeological Sur-
vey of India, Resolution No. 31/1/80-M
dated the 24th November, 1980, the mem-
bers of this House do proceed to elect in
such manner as the speaker may direct,
two members from among themselves, to
serve as members of the Central Advisory
Board of Archacology, subject to the
other provisions of the said Resolution.””

_MR. DEPUTY-SPEAKER : The ques-
tien is

“That in pursuance of paragraph I of the
Government of Indian Archaeological
Survey of India Resolution No. g1-1-80-M
dated the 24th November, 1980, the
members of this House do proceed to
clect in such manner as the Speaker may
direct. two members from among them-
selves, to serve as members of the Central
Advisory, Board of Archaeclogy, subject
to the other provisions of the said
Resolution.”

The motion was adpied.

NATIONAL SECURITY BILL*

*"THE MINISTER OF HOME AFFAIRS

(SHR1 ZAJL SINGH) : Sir I beg to move
for leave 0 inteduce a Bill' to provide for
revensve dententicn in certain cases and
or wmatters cennected therewith,

MR DEPUTY-SPEAKER : Motion
moved :

“That leave be granted to introduce a
Bill to provide for preventivé detention in

® Publisked 'n Gesette «f Irdi; Fxtrecrdisery, Fart II, Sec. 2, dated 4-12-1980.



